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DELHI VIDHAN SABHA
LIST OF BUSINESS

Friday, December 23, 1994/Pausa 2, 1916 (Saka)

2.00 P.M.

-

QUEDTIONS

1.5 Questions entered in a separate list to hn asked
and answers given.
SPECIAL MENTIONG
2. Matters to be raised by Members given in a
v separate list.
CALLING, ATTENTTON
3. Shri Mukesh Sharma to call the attentiocn ol
the Chief Minister to the situation arising
out of the non-issue of 'No Objection Certificate’
| for grant of water and electricity connections
| in respect of the unauthorised colonies which
; came into existence before 31st March, 1993 on
the ground of their falling in thz devolopment
area.
(| ) PRIVATE MEMBERS ' RESOLUTLONS
‘ | BN L
4. (1) FURTHER DISCUSSION on the Ffellowing resolution
; movad by Shri Nand Kishore Garg on 25th March,
1994 ¢
"That this House recommends that land
Lor schools and colleges be given
at concessional rates by D.D.A."
} 3 (2) Shri vasdev Kaptan to move the f{ollowing resolutions
"This llouse recommends to tih: Central
Government to convert the lecase-
hold properties into free-hold,
situated in Delhi by c¢harging
10 times of the lease~feca."
(3) Shri rateh Singh to move the following rcenlutions:
"This House recommends to ths Central
Government to issue formal orders
for regularising the 857 unauthorised
colonies by implementing the unanimous
resolution of this House."
(4) Shri Bodh Raj to move the following rocolutions
"This House recommends to the Central
Gcovernment to amend the building
bye=laws framzd under the Dolhi
Municipal Corpeoration act, 1957 to
permit the constructicn of third
' Etoor in all the buildings .M
(5) Shri Jgag Parvesh Chandra to move the following
resolution 3
"This Housc rcecommends that the Govt. of
Delhi shcould take over the Delhi Milk
ocheme."
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